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TRANSPORT DEPARTMENT 

NOTIFICATION 

Delhi, the 8th May, 2013 

No. F, 13(488)TptVOps/2010/197,—In supersession of earlier notifications in this behalf and in exercise of the 
powers conferred by clause (i) of sub-section ( 1) of section 67 of the Motor Vehicles Act, [988 (59 of 1988), the Lieutenant 
Governor of the National Capital Territory oEDelhi, having-regard to clause (d) of the said sub-section (^hereby issues the 
following directions to the State Transport Authority of Delhi, namely:— 

From the date of publication of this notification in the Official Gazette, the fares chargeable by the operators of 

Auto Rickshaws & Taxis (Black & Yellow Top), in the National Capital Territory of Delhi, shall be as follows:— 

(A) Auto Rickshaws 

(i) Fare (including Rupees 0.50 charges for 

GPS/GPR&'Cpntrol room and dispatch centre 
for facilitating Auto Rickshaw on demand): 

(iil Night Charges: 

(iif) Waiting Charges; 

(iv) Luggage Charges : 

(B) Taxis (Black & Yellow Top) 

(0 Fare (including Rupees 0.50 charges for GPS/ 
GPRS/Control room and dispatch centre for 
facilitaing taxi on demand) 

kilometer, 

(it) Night Charges. 
(iii'j Waiting Charges 

Rupees 25 for first fall of 2 Kilometer (upon downing the meter) 
and thereafter Rupess 8.00 per kilometer for every additional 
kilometer; 

25% ofthe Fare (11:00 P.M. to 5:00 A.M.); 

Rupees 30 per hour or part thereof (subject to a minimum of 15 
minutes stay); 

Rupees 7.50 shall be charged as Extra Luggage charges whereas 
the driver/operator shall not charge any money for a shopping 
bag or a small attache/suitcase. 

Rupees 25 for first kilometer (upon downing the meter) and 
thereafter Rupees 14 per kilometer for Non-AC Taxis and' 
Rupees 16 per kilometer for AC Taxis for every additional 

25% ofthe fare (11:00 P M. to 5:00 A.M.): 

Rupess 30 per hour or part thereof (subject to a minimum of 
15 minutes stay); 
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Civ) Luggage Charges : 
Rupew 10 ,ilail be charged as Extra Luggage charges 
whereas the driver/operator shall not charge any money for 
a shopping bag or a small attache/suitcase. 

By Order and in the Name of the Lt. Governor 
of the National Capital Territory of Delhi, 

PUNEET K. GOEL, Secy, -cum -Commissioner 

fcwft, 8 < 2013 
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HIGH COURT OF DELHI - NEW DELHI 

NOTIFICATION 

Delhi, the 8th May, 2013 

and C o n c L l Z S S » " * " * « (' 0) ̂ Section ,, of the Arbitrate 
Notification No 16/Kules/DHC dated179 0 oo T r ^ "" forAPPol»"™nt of Arbitrators, 1996 notified vide 

^ ^ m ^ ^ ^ Z ^ C ^ u ' S ^ ^ " ^ N ° t i f , C a t i 0 n N ° ' I ™ W ™ C dated 
Hon'ble the Chief Justice of Hieh Court of n ^ f h u N o t , f i c a t , o n No- 253/Ruies/DHC, dated 23-07-20 M, 

or H,gh Court of Deih. hereby makes the following amendment in Para 10 of the said Scheme •-
1. Para 10 shall stand deleted. 

Note : This amendment shall come into force from the date of its publication in the Gazette. 

By Order of the Court, 

SANG1TA DH1NGRA SEHGAL, Registrar General 

and , ublisned by the Controller of Publications. Delhi-! 10054 


